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DIRECTORAttE GENERAL OF FORE!GN ttRADE

DES-VI (FOOD & MrSC)

Minutes of the meeting No. 20115 of NC-VI dated 12.02.2015

Meeting No. 20/15 for the licensing year 201.4-1,5 to consider cases under Duty Exemption Schemes
(Chapter-4) of Foreign Trade Policy 2009-L4 pertaining to Misc. & Food Products was held on 1.2.02.2015 under the
Chairmanship of Sh. S.K.Samal. Jt. DGFT. Following members were present in the meeting.

SN Name of the Officer Designation Department
Sh. i.P. Maurya Dy l.A MFPI
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Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below.
Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per
para4.7.1(b) of Hand book of procedure (vol-1) 2OO9-L4 updated as on 5.6.20L2.
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Case No.:11/26/85-ALC3/2013

HQ File

:01/85/050/00172/AM14/

RLA File

:13/24/040/00052/AM 14/

Party Name:MANGLAM ARTS   Meet No/Date:20/85     Statusi
ALC3/2014

12.02.2015

Lic No/Date:1310046101   Deferred

14022014

The Committee noted the comments furnished by MSME(Hosiery) vide their UO No.37(5)/96 /2OL4-
15lHosieryl10 dated 03.01.2015 and found that break up of export item No. L (net content wise) is required.
Averageoffabrics of different netcontentwill notbeacceptedforallowinginputquantity. Committee needed

exact break up. Accordingly, the matter is to be referred back to MSME(Hosiery) for requisite break-up. The

casc is deferred and to be placed before NC's consideration on 05.03.2015.

Party NameiCHO!CE TRADING   Meet No/Date:20/85-     Statusi

CORPORA丁 !ON P∨T LTD       ALC3/2014
12.02.2015

HQ File i01/85/050/207/AM 12   RLA File:10/24/040/068/AM12  Lic No/Date:1010048043   Approved

03.022012

The Committee noted the comments furnished by MFPl vide their OM No.88/DGF丁 /201l dated 19.01.2015 and

decided to ratify the ad― hocinput output norms as underi―

Export ltem
Processed Pasta (Blanched and

Frozen-lQF) in Bulk Pack

113535 00Kg
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Pasta Uncooked or otherwise prepared

|(日nguhi理 llヴ Penne)in bulk pack
RA mw take∞隔eque雨J ttbnぉ四pdたy/「0∝dttaッ
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799            Party Name:JAYAN!TA EXPORttS  Meet No/Date:20/85-     Status

Case No.:4/12/85-ALC3/2014    PV丁 .LttD.                  ALC3/2014
12.02.2015

The Committee noted the comments furnished by MSME(Mech Divn) furnished vide their UO No. 30(1781/201.4-
ME dated 09.I2.2O1,4 and decided to ratify the ad-hoc input output norms on net to net basis as under:-

Export ltem Qty. lmport ltem Qty

Garden Torches made of lron
with Fibre Glass wick as

imported

5′ 00′ 000 00Nos. Fibre Glass Wick of
different dia & length

5,00′ 000.00Nos(Net  to

net  with accountab‖ ity

clause in export product)

RA may take consequential action as per policy/procedure.

饒〆
800          Party Name:OLYMPiC ZIPPERS   Meet No/Date:20/85-    Statusi

Case No:4/17/85-ALC3/2014    LttD                        ALC3/2014

12.022015

HQ File

:01/85/050/00093/AM 15/

HQ File

:01/85/050/00124/AM 15/

Zippers with Sliders Non
Metallic

RLA File

:05/23/040/00224/AM 15/

Lic No/Datei0510390774   Approved

27.08.2014

RLA File

:05/24/040/00368/AM 15/

Lic.No/Date:0510392112   Approved

24.11.2014

The Committee noted the comments furnished by MSME(Mech Divn) furnished vide their UO No.

30(186)/2014-ME dated 1.2.01,.2OL5 and decided to ratify the ad-hoc input output norms on net to net basis as

u nder:

_ rryr4_llern
50′ 00,000 00Nos(Net to net with50,00′000.00

Nos. accountability clause in e rt uct).

RA may take consequential action as per policy/prOCedure

端ご
801          Party Name:INDO GERMAN     Meet No/Date:20/85-    Statusi

Casc No i6/12/85-ALC3/2014     ALKALOIDS                   ALC3/2014
1202.2015

HQ Filc:01/85/050/00095/AM 15/RLA File

:03/94/040/00310/AM 15/

The Committee noted the comments furnished by Department of Pharmaceuticals vide their OM No.

35021/08/2014-Pl(Norms)dated 20.01 2015 and decided to fix the ad― hocinput output norms as under:‐

Lic.No/Date:0310786683   Approved

1007.2014

Mm聟ねke c。、∞uentlJ面…ド刺Cy/pr∝“に
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lmport ltem
Slide Fastners
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802 Pa rty Name:WESttERN  INDIA Meet No/Datei20/85-    Status:

CASH ELA/CO.(P)LttD ALC3/2014

12.022015

HQF‖ e i01/85/050/101/AM 14   RLA FIle:32/24/40/014/AM 14   Lic No/Datei3210068302   Deferred

0910.2013

The Committee noted thatthe comrnents are awaited from MFPI. The Committee decided to remind MFPlto

expedite their comments. And also decided to examine with regard to duty aspect on file

803 Party Name:C B INDUSttR!ES    Meet No/Datei20/85-     Statusi

ALC3/2014

12.02.2015

HQ F‖ e:01/85/162/085/AM13   RLA F‖ e:24/24/40/013/AM 14   Lic.No/Date:2410040091   Approved

ll.10.2013

丁he Committee noted the comments furnished by MFPivide their OM No 4(27ソ 2014-DGFtt dated 15.012015ヽ

and it was decided to a‖ ow ad―hocinput output norms on netto net basisA/vith accountab‖ ity clause as under:―

RA may take consequential action as per policy/procedure.

Processed(Split / Sliced / Flaked /
Dried /Frozen) Betel(Areca) Nuts
with or without scented.

HQF‖ e

:01/85/050/00064/AM 15/

1.00MT
(Export product to contain
net quantity of imported
Betel Nut of same quality,
variety & origin)

RLA File

i56/24/040/00048/AM 14/

Betel(Areca) Nuts
Whole &/or Split

幣lζ

804          Party NameiSONIC B10CHEM   Meet No/Date:20/85‐     Status:

Case No.:28/7/85-ALC3/2014    EXTRACT!ONS LttD′            ALC3/2014
1202.2015

Lic No/Date:5610003829   Deferred

l1032014

The Committee noted the comments furnished by MFPlvide their OM No. lT|DGFT/2011 dated 13.01.20l-5 and

decided that protein content in import item i.e. Soya Protein lsolate, may also be called for from the firm to
establish correlation between import and export item. The case was deferred and to be placed before NC on

05.03.2015

ヽ｀ヽ
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lmport ltem
100M丁 (Net to net
with  accountability

clause)
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Item Qtv Qty



805        Party Name:IWi SttAT10NERY   Meet No/Date:20/85-    Status:
Case No.:11/15/85-ALC3/2014   PVT LttD

HQ File:01/85/050/00116/AM15/RLA File

靱:03/94/040/00455/AM 15/       2108.2014

Committee decided to approve the ad-hoc input output norms as per the written comments furnished by
MSME(Mechanical Divn)vide their UO No. 3O(2L4l/1,4-ME dated 05.02.2015 as under:-

ALC3/2014

12.02.2015

Lic.No/Date:0310788252

Export ltem Qty SI No lmport ltem Qty

Plastic Mechanical Pencil

containing 3 Lead (HB

0.7MM Dia X 100MM
Length) per pencil Net
content:

(1)WB Mechanism′ (for
Lead Size O.7M M/0.5MM)

(2)Eraser(67MM Dia×
12MM length)

{3)Pencil Lead(HB O.7MM
Dia X 100MM Length)

(4)SAN Moulding Powder
32610.00KgKg

(5)ABS Moulding Powder:
16710.00Kg

(6)PolyprOpylene Granules
(Moulding Grade):
3870.00Kg

1′ 50′ 00′ 000.00

Nos

1 WB Mechanism(for
lead size 0.7mm)

1′ 50,00′000.00

Nos

(Net to net basis with
accountab‖ ity clause)

2 Eraser(6.7MM Dia X

12MM length)

1′ 50′ 00′ 000.00

Nos

(Net to net basis with
accountab‖ ity clause)

3 Penc‖ Lead(HB

O.7MM Dia X 100A/1「 Ⅵ

length)

4′ 50′00,00000

Nos c)3 1ead per pencilto

be exported on net to net

basis with accountab‖ ity.

4 SAN Moulding Povvder 34240.00Kg

(inClus市 e5%wastage)
一ｂ ABS Moulding Powder 17545.500Kg

(inClus市 e5%wastage)

6 Polypropylene
Granules (Moulding
Grade)

4063 00kG

(inClus市 e5%wastage)

RA may take consequential action as per policy/procedure.

シlf



806 Party Name:KERRYINGRED!E NttS Meet No/Date:20/85-     Status:

IND!A PVT.LttD ALC3/2014
12022015

10 HQF‖e:01/85/050/019/AM 15   RLA F‖ e i03/94/50/916/AM14    Lic No/Date:0310775047    Rejected

19032014

The Committee considered the case and noted that the description Ofimportitem given in the approved norms

is a generic description. COmmittee decided that there is no meritsin the request

%lb/

Party Name:KERRYINGRED!ENTS Meet No/Date:20/85-     Status:

IND:AP∨ T LTD ALC3/2014
12022015

1l HQF‖e:01/85/050/115/AM 14   RLA F‖ e:03/94/50/471/AM 14    Llc.No/Date:0310749505   Relected

13.09.2013

丁he Committee considered the case and noted that the description ofirnportitem given in the approved norms

is a generic description Committee decided that there is no merits in the request

807
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Case No_:2/2/85-ALC3/2014    SUGARS LTD′

HQ Fi!e RLA File

809

ALC3/2014

1202.2015

Lic.No/Date:0710099067   Decided
:o1/8s/oso/00006/AM1s/ :o7 /24/o4o/o}234lAML4/ 21.10.2013

The Committee noted that NC has already approved a similar case by its M.No.15 dated 27.1L.2014 vide Case
No.605. The Committee decided to ratify the norms as per decision by NC in its M.No.15 dated 27.1.'J..201.4vide
Case No. 605 under AA No. 0710098336 dated 17.09.201,3.

滉lf
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Party NameiSHREE RENUKA    Meet No/Date:20/85-    Status:

燎l∫
Party Name:PRAGA丁 I GLASS PVT Meet No/Date:20/85-     Status:

LttD                     ALC3/2014
12022015

13 HQ File:01/85/050/027/AM 12  RLA File Lic No/Date:0310776251   Deferred

:03/9s/Oao/7024/ AMl4l AM14 28.o3.201,4

The Committee decided to call for net content of each inputs in export product from the firm so that the
description of export product may be recast . The case is deferred and to be placed before NC on 05.03.2015.

粽
fヽ
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HQ File:

01/85/50/114/AM 12/DES VI

01/85/50/139/AM 13/DES Vl

Party Name:Gadre Marine

Export Pvt ttd

RLA File:03/94/040/478/AM12

Meet No/Date:20/85‐    Statusi
ALC3/2014

12022015

Lic No/Date1 0310651884  Rejected

dt 06 09 2011/

0310709877 dt 21 09 2012
14

Modafacation in description of export product and allow of import item which were not granted by Nc
.l'he 

Committee observed from the available export documents that actual export product js "Frozen lmitation
Crab Stick Lobster etc., as per description in Shipping Bills. Therefore, there is no merit in the request of the
firm to change the description of export product from "Frozen lmitation" product to "Frozen Crab Meat/Stick,,
product. The request is rejected and RA to take consequential action under intimate of Hers.
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